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Shri M. Raghavandrachar, learned counselfor the applicant, 

submits that his client was, kept off duty on 31.5.1983; that 
he was removed from service on 23.12.1983; that the order of 

xx removal from service was set aside by the appellate autho-

rity on 16.1.1984 and the m ter was remanded for fresh consj-

deration; that his client was again removed from service on 

18.10.1985 and as such, he is entitled to payment of back wages 

for the period from 31.5.19E 3,t when he was initially put off 
duty until 18.10.1985, when he was removed from service. There 

is force in this submission, since the 	-e1ationship of 
master and servant continuec to exist during the aforesaid 

period. We, therefore, dir Ct the respondents toay the back 

wages for the period from .3J.5.1983 to l8.10.1985/within two 

months from the date of rec€ipt of this order. Application 

ailowcd accordingly; no ordEjr as to costs. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

DATED THIS THE THIRTIETH DAY OF JANUARY, 1987 

Present: H.n'bla Shrj.Ch.Hamakrjshna Rae 

H.n'b].. Shri L.H.A.Reg, 

.E!..ICAT IO'_NO.  438/8('F) 

H. fASwamewda, 
C/a M.Raghav.ndra Achar,Advacats 
Ne.1074 and 10759  Bana.hankarj l.t Stage, 
Sr.enivaea Nagar II Phac., 
Bangaler.. 	 ••0 

Shri II.Raghavendra Achar 	... 	Adv.cat. ) 

1.. 

Superintendent of Peat Offices, 
Hassan Oivisi.n, Hassan. 

Pest Master General in Karnataka, 
Ban gal. r. 

Unien of India represented by its 
Secretary and C.mmiesian.r, 
New Delhi. 	 000 

( Shri MIasud.va  Rae 	•,• 	Adv.cats ) 

Memb.r(J) 

M.mbsr( AM) 

App]. icant 

Resp.nd.nta 

This applicatien has cerne up befere the ceurt teday. 

Han'ble Shri L.H.A.R.g., Msrnb.r(A) made the fell.wing; 

OR D E R 

Shri M.R.Achar for the applicant and Shri M.Iaud.va 

Rae for the r.spend.nta. 

The applicant has filed this Interim Applicati.n 

fr medificatien of our erder dated 19.9.1996 wherein we have 

stated that the applicant was put .ff duty an 31.5.1983 an 

the basis of the statement made in the applicatien. It is 

new stated in the I.A. that the actual date an which the 

applicant was put .ff duty was 14.4.1981. 

Shri Achar has prayed that he may be permitted t. 


